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Food Department, Food Corporation of
Indga. State Governments and Union
territories is about 7.6 million tonnes.

(¢} Storage capacity of 2.96 lakh ton-
nes is at present wunder construction.
Further programme of building more
godowns in the current year is also
under active consideradon. Godowns
are also being hired wherever neces-
sary.

(d) With the capacity already avail-
able and the steps taken to increase the
storage capacity by construction as also
hiring, no difficulties are anticipated in

storing buffer stocks proposed to be
built up during this year.
TCLOSED INDUSTRIAL UNITS IN WEST

BENGAL

1295. DR. BHAT MAHAVIR : Will
the Minister of LABOUR AND RE-
HABILITATION b¢ pleased to state:

(a) whether it is a fact that 118 in-
dustrial vunits were closed down in West
Bengal during the year 1967-68;

(b) whether any investigations have
been made into the causes of their
closure; and

{¢) if so, the steps taken or proposed
to be taken to get them start function-
ing again?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI JAI-
SUKHLAL HATHD: (a) During the
period January 1967 to December 1967,
102 industrial units were closed, of
which 41 re-opened in 1967. During
the period January 1968 to July 1968,
87 industrial units have been closed,

of which 13 have so far re-opened in
1968.

(b) and (c) A Committce was set up
by the Government of West Bengal to
look into the causes of closure of these
units. The Committee has just submit-
ted its report and its recommendations
are under examination. Aftempts are
also being made by the State Govern-
ment through conciliation to re-open
closed units.

tTransferred from the 26th August,
1968.
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THEFT OF RARE JEWELLERY AND COINS
FROM THE NATIONAL MuseuM, NEwW
DELHI

SHRI ARJUN ARORA (Uttar Pra-
desh) : Sir, I beg to call the attention
of the Minister of Education to the
theft of about 90 pieces of rare jewellery
and 200 ancient gold coins reportedly
worth several crores of rupees from
the National Museum, New Delhi, on
the6 night of Sunday, the 25th August,
1968.

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(PROF. SHER SINGH): 1 am sorry to
inform the House that a theft involving
the loss of 125 items of jewellery and
32 gold coins took place in the National
Museum on the night beiween the 25th
and 26th August, 1968. The total
purchase value of the :missing objects
1s about Rs. 1,79,000. The theft was
discovered on the morning of the 26th
August, 1968. The police, who were

immediately informed arrived shortly
thereafter and started their investiga-

tions. Simultaneously the Lt.-Governor
of Delhi was informed of the theft.

The case is in the hands of the ro-
lice and it will not be in public inter-
est if I disclose anything further in the
matter at this stage. I can assure the
House that every effort will be made
to trace the missing objects and to
bring the culprits to book.

SHRI A, P, CHATTERIEE (West
Bengal) : Sir, I rise on a point of order.
The Minister has said just now that
because investigation is being carried
on by the police it is not in public inte-
rest to disclose certain things. Now, Sir,
I am raising this point of order speci-
fically that that is merely a way of
avoiding the answer to the question in
this House. The police investigation is
not the same as the issue of the charge-
sheet which is sub judice. If the po-
lice have only taken up an investiga-
tion, that does not prevent the Minis-
ter from disclosing the things. Rather,
it is more in public interest that
the things should be disclosed in the
House. If he says that it is aot in
public interest to disclose the things
just because it is under police investi-
gation, I think, Mr. Chairman, that is
completely out of order and you will
kindly bring him within the order of
this House and ask him to disclose the
real facts before the House.
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SHRI JOACHIM ALVA (Nomina-
ted) : Public interest can only embody
or embrace the security of the land
and nothing else.

SHRI BHUPESH GUPTA (West
Bengal) : This is very wrong of the
Minister to say, in public interest he
would not give. I hope he would not
say, that is sub judice. It is not at all
sub judice.

MR, CHAIRMAN : It is not the
question. You must take a pragmatic
view of the matter. The things are
being enquired into. The police are
going about and trying to finl the cul-
prits. If we are to ask details of what
the police are doing, where they have
gone, whom they have met, it is not

in public interest to disclose these
things . .
(Interruptions)
| TAAER (IAT AIT) ¢ wAI

Faraw | uF faae #1% fogare
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F7 RFpa g !

SHRI ARJUN ARORA: I am very
sorry that the Minister has tried to
minimise the gravity of the theft, by
saying that the purchase price of the
things was a lakh and something. My
information is that the international
value of these antiques is Rs. 12 crores.
As far as antiques are concerncd their
purchase price, or their value during
the Gupta period, is not to he taken
into consideration. The price of the
antiques increases every day in the
world. The older they are the costlier
they become like old winz. My in-
formation is that the international sale
price of these things today is Rs. 12
crores. Why does the Minister not rea-
lise the gravity of this national
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disaster which has been brought ahout
by the negligence of our people? All
the locks remained in tact and these
valuable possessions of the country dis-
appeared and the Minister meekly sub-
mits to the House that it is only worth
a lakh of rupees or so. Why does he
not realise the gravity of it? Because
he does not realise the gravity of it, I
have reason to suspect that the steps
taken by him and the Delhi Police are
not adequate and something should be
done? If the theft has occurred be-
cause of the negligence of the oflicials,
something should have been done
against those responsible for the theft
by now and the country informed of
the gravity of the occurrence.

Sir, every one knows that this theft
of antiques and their smuggling to
America is almost as widespread and
prevalent a disaster as the gold smug-
gling. 1In the country for gold smug-
gling we have an Act, we have an
Ordinance and we have punishments,
But our national wealth, our cultural
wealth is being stolen and smuggled
out of India. I am afraid these things
may already have gone out of India

because the Minister has been very
callous and thinks that fhings worth
only a lakh of rupees have gone. No

adequate steps have been taken, even
after the theft, to see that the things
are not smuggled out of India. T om
very sorry that this Ministry does not
realise the gravity of the loss.

PROF. SHER SINGH: Sir, 1
ralise the gravity . . .

MR. CHAIRMAN: It is an impor-
tant matter. 1 would like since the
Minister is here the Minister may reply.
The Minister must reply . . .

SHRI A. P. CHATTERJEE : T have
stated clearly that it is such an impor-
tant question. Since the Minister is
here he must replv,

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, firstly, 1
do not know how to express that Mi-
nisters are also seriously concerned
about the theft. I do not xnow how
to express that we also feel it seriously.
My friend feels that we are not se-
riously considering the gravity cf the
situation. T do not know how to ex-
press it or to show it.

do

Of course, it has been mentioned
here that the purchase value of the
missing articles is Rs. 1,79,000. I am
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personally not interested in the money
value of it. Maybe it is Rs, 1,79,000
and perhaps it can be sold away for
Rs. 12 crores, Rs. 20 crorcs or Rs. 180
crores ...

SHRI BHUPESH GUPTA: Take,
for example, Gandhiji’s watch. It may
have cost Rs. 10 but now its value .

DR. TRIGUNA SEN: ... Money
is not the main thing. The main thing
is that these things cannot bc replaced.
That is the main thing. It is immate-
rial whether the man who has stolen it
can fetch Rs. hundreds of crores else-
where. I am not concerned with it.
I am more concerned Dbecausz these
articles can not be replaced if we do
not find them out.

As soon as we heard about this par-
ticular theft, 1 was very muck concern-
ed about it. 1 did not know what to
do. We contacted the police They
are doing all their best. We have re-
quested them to take all the steps possi-
ble so that it is not taken out at least
from Delhi and taken out somewhere,
They have alerted all the people every-
where. We are at it.

Now the question is whether the
people inside the Museum are involv-

ed in it. Sir, it is very difficult to say
at this stage. Well, I have got a feel-
ing ...

SHRI BHUPESH GUPTA: 1 will

give you all the facts.

DR. TRIGUNA SEN: Very good.
I will be very happy but give it confi-
dentially so that I can hand it over to
the police. The question is about the
loss of jewellery which is not replace-
able. It must be known to some peo-
ple within the organisation. Just an
outsider cannot come and take it, I
do not believe in this. There must be
something in it and we nwst unearth
it

SHRI JOACHIM ALVA : Some link.

DR. TRIGUNA SEN: T am not
sure, I will not accuse anybody. But
I can only assure the House that 1 do
no know how to express our concern
and seriousness about this matter. We
are doing all that is possible to unearth
it.

SHRI BHUPESH GUPTA: May 1
ask the hon’ble Minister one question?
First of all, Mr. Arjun Arora is quite
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right when he questioned dhe reply
with regard to the purchase price. 1
am very sorry that purchase value
i that form was mentioned, but he has
made correction by saying that they ars
irreplaceable. Well, Sir, Humayun
may have bought a diamond for
Rs. 2,000. But it may now cost Rs. 2

crores. Therefore, 1 am astonished
rather I am aghast at the Minister’s
reply. Now is 1t not a fact—as you

know, I am very definite in such mat-
ters—that these thefts from the Na-
tional Museum in New Delhi and the
Salar Jung Museum in Hyderabad and
other places have become almost a
common occurrence. Now i is in-
creasing here also. Is it not a fact that
in March this year thefts took place
in the National Museum in Delhi and

earlier 131 exhibits were stolen from
the Salar Jung Museum. Even so the
Government does not seem to have

woken up to the seriousness. Is it
not a fact that Dr. Rozario, a Joint
Secretary of the Ministry of Education,
1s also the Chief controlling officer of
all the National Museums? We should
like to know how he is discharging
this duty. Is it not a fact that one
Shri Ahluwalia, who was a mere sur-
veyor in the Agra Fort, was accused
of stealing cars, scooters, office came-
ras, chandelliers from a mosque in
U.P.? Two such stolen cars. however,
were found subsequently by the Delhi
Police in the house, accordinz to my

information, from the *Youse of Dr.
Rozario, 98, Shahjahan Road, New
Delhi. May 1 know, Sir, whethe: 1t is

not a fact that one Amar Singh, Care-
taker of the Humayun’s Tomb, Delhi,
who was also at Agra was sacked on
complaints of theft, embezzlement of
Government funds, etc. and it was
this Dr. Rozario who came to his res-
cue and brought him here? He 1s a
man of questionable character, 1
should like to know whether the
hon’ble Minister is aware that on the
2nd January, 1968 there was a com-
motion near the Sleeper Bogey of
Dakshin Express at Nampully railway
station, Hyderabad, as the Railway
Police tried to wring a flower pot
from the unwilling hands of one Mr.
Tandon, Assistant Chemist. National
Museum, New Delhi. The flower put
turned out to be that of the Salar
Jung Museum as indicated by the let-
ters ‘S.J.M. impressed on it. The
lucky man for whom the po! was be-
ing carried by the hapless Tandon was
named Dr. Rozario, the Joint Secretary
of the Education Ministry, in charge
of this Museum. May [ know whether
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M is not a fact that Dr. Rozario has
been receiving presents from Shri V.
K. XKrishnaswamy, the Chief of the
Salar Jung Museum, and earlier from
one, Shri M. A. Razvi, Keepcr of the
Salar Jung Museum in 19597 All
these facts are known today. There-
fore, very grave suspicions have arisen
with regard to the administration of
the Museum including about all with
regard to the man who is supposed to
be the Controller of this Museum. He
has been receiving presents and so on.
His House contains all these things and
one at least was caught at the Railway
Station in Hyderabad., In view of this,
I svoul? dide ¢ dimow wity dhe Sfimiseo
is keeping him in that position.

Secondly, why is he not ordering a
probe, a thorough enquiiy, into the
entire administration to find out how
many questionable characters are there,
placed in various museums, who want
to oblige their masters here in Dethi ?
All these things should be found out.
1 have got other names, but I do not
want to give them. All I can say is
that this involves national interest. It
is not a party question. Feopls who
have been found criminally guilty and
thrown out of jobs are being re-instated
because somebody likes them. Such
things have happened. Complete cor-
ruption and demoralisation have come.
They have now started plundering the
great, irreplaceable national assets. 1
demand here a thorough enquiry by a
body which would command the con-
fidence of the entire nation into the
administration  of  our National
Museums  This, Sir, is in the interest
of preserving our national heritage. If
we loose them, we shall never get them.
If we lose Mr. Bhupesh Gupta, the
Communist, another will come and sit
here. But if you lose some of these
things, never shall we get them. They
are connec ~d with international gangs-
ter« who take these things and sell
them at higher prices and so on. I
would appeal again and again in the
name of the House to the Education
Minister to remove here and now Mr.
Ro:zario, the Joint Secretaiv, who at
least has failed in his duty. At [east
in one case, it has been found out that
a flower pot from the Hyderabad Mu-
seum was being brought for him by
one Mr. Tandon, and he has appoint-
ed some people who had been sent
out, A prima facie case is enough to
hold an enquiry. Clean the Augean’s

about suspicion and see that at least
our National Museum which will pass
from generation to generation down the
corridor of history s saved.

SHRI AKBAR ALl KHAN (An-
dhra Pradesh) : We do not want to lose
Mr. Bhupesh Gupta; he is also very
valuable,

DR. TRIGUNA SEN: I am really
surprised, 1 am concerned . . .

SHRI BHUPESH GUPTA : One Mr.
V. K. Krishnaswamy presented this
thing.

DR. TRIGUNA SEN: I am asham-
ed to fiear aff these things, tlie cfiargss
against my Ministry . . .

SHRI BHUPESH GUPTA : Not Mi-
nistry; Secretary.

DR. TRIGUNA SEN: Anyway, a
particular section.

SHRI BHUPESH GUPTA: Yes.

DR. TRIGUNA SEN : 1 plead guilty
to the charge because I personally
did not look to this section so long;
I take the responsibility, But the
charges that have been put before the
House by Mr, Gupta are really very
grave and serious. I can only assure
the House that in no time I will ap-
point a committee to enquire into the
whole administration.

SHRI CHANDRA SHEKHAR (Ut-
tar Pradesh): Mr. Chairman, Sir, I
congratulate the hon. Education Minis-
ter for responding to the wishes of the
House . . .

DR. TRIGUNA SEN: I always do
SO.

SHR!I CHANDRA SHEKHAR:
Yes, thank you. 1 congratulate Mr.
Bhupesh Gupta for bringing out all
these facts. But I shall like to give a
warning {o the hon. Education Minister.
The reply given to the Calling Atten-
tion motion was an indication of the
callousness that is prevailing in the
Education Ministry becauss as my
friend, Mr. Arjun Arora, said there
was no necessity to give the puichase
value of Rs, 1 lakh. The persons who
were preparing this reply to the Calling
Attention motion were also out to see
that the seriousness of this theft is
minimised, and this great national cala-
mity, as Mr. Bhupesh Gupta and Mr.
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Arjun Arora said, was attempted to be
concealed by the officiais responsible
in the Education Mimstry. I am very
happy that the Education Minster has
taken prompt action and has said that
everything will be unearthed. This is
not the first time, as Mr. Bhupesh
Gupta has said. Many a time when
such reports come, there is always a
tendency to say in Parhament also that
it will not be in public interest to dis-
close anything, and we would hear the
repor. as if it is a report of a police
constable and not a report of a Minis-
try responsible to Parhament, Dr. Tri-
guna Sen has given a fresh air in this
sufiocating atmosphere which has been
prevailing for some time in this House,
and for that Dr. Triguna Sen should be
congratulated.

{0 TRATLEAW : =47, 7§ ST qEA-
qut NET AET 9T IST AT & | AT €4
s g 5 wa snT ST 4 39
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& 7ET aF sg<r a1, Juq faadr a=dy
qfgar €t 37 g3 R faam @ far 6
YT UF WM X AR T F 2, TTF
fax w1 ©F FAr FEOAr
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IET WaW F gfere & T W, few
quY T &1 agf F1 @€ oFT am 39
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SHRI M. RUTHNASWAMY (Mad-
ras) : May I ask the hon. Minister whe-
ther he would limit the scope of
the Committee which le 1s going to
form just to enquire inio the charges
so freely and so incontinently levelled
by Mr. Bhupesh Gupta against certain
officials of the Ministry of Education
or whether he would extend the scope
of the Committee to the whole question
of protection of our  Museums
agaiast this loot which, 1 believe, is
organised by regular gangs of people
from outside who are allowed to com-
mit as many thefts as possible? It is
all very well for the police to enquire
into these thefts after they have occur-
red but what are our Museun authoii-
ties doing to prevent thefts of this
kind, thefts ot our precious relics and
antiquities? 1 hope he will extend the
scope of this enquiry to the whole ques-
tion of the organisation of our Mu-
seurns, so far as the protsction of these
antiquities is cdncerned.

DR. TRIGUNA SEN: I said so, to
enquire into organisation and adminis-
tration of the Museums as such.

SHRI A. P. JAIN (Uttar Pradesh):
Sir, the question raised hv my friend
over there is a very imporwant ques-
tions it is not just a question of small
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enquiry against an official. This is
a very important question, I would re-
quest that the whole question of woik-
ing arrangements of all the Museums
and all the places where these valuable
items exist may be examined, so that
we may take a comprehensive decision
on that, I also think that we should
have public men on the Committee so
that a larger view may be taken.

SHRI RAM NIWAS JMIRDHA (Ra-
jasthan) : Sir, we are gratzful o the
hon. Minister for very readily respond-
ing to the wishes of the House
and agreeing to appoint a Committee.
As was said here, it is a much wider
question; there is a regular smuggling
going on of our national treasures and
antiquities. When we go abroad, we
see in antique shops Indian ninia-
tures, small statutes and priceless works
of Indian art which can only go
through clandestine means, Sir, the law
concerning antiquities and protected
monuments is a very faulty law; the
way it has worked, it has contribuied
to some extent to these things. So this
faw needs to be thoroughly gone into
and, if necessary, a new legislation
can be enacted; the law should be
made much more stringent and its en-
forcement should be ensured. I think a
fot has to be done on that score. 1
I would request you to keep that also
it mind when you appomnt this
Committee.

Lastly. there are a large number of
protected monuments lying about m
all parts of our country and there is
one chowkidar or two to look after
those priceless things and it is just im-
possible with these security arrange-
ments to protect those priceless trea-
sures. So, whether it is our Museums
or other protected monuments, 1 would
request the hon. Minister to make sufli-
cient provision in the Budeet for their
preservation and for their safety and I
am sure the House will willingly sup-
port him in all the steps that he fakes
in that direction.

SHRI M. M. DHARIA (Maharash-
tra) : Mr. Chairman, without taking
much time of the House, 1 must say
that we are happy that the hon. Ali-
nister has announced the formation of
the Committee but we {ind that serious
charees have been levelled against the
person in charge of that Department.
Is 1t not necessary that the person
holding that charge must be immediate-
ly suspended and a departmental en-
quiry started? The Committee which



5449 Calling attention

the hon. Minister proposes to have will
have vast jurisdiction but here the man
who has committed or is alleged to
have committed so many things, as
read out by Mr. Bhupesh Gupta, wii
continue as the person in charge of
the Department and he may go on
giving replies, as was suggested by Mi.
Chandra Shekhar. May [ know from
the hon. Minister what steps will be
immediately taken against those persons
who have been named in this House
today? 1 would like to know what he
proposes to do about that.

SHRI AKBAR ALI KHAN: May 1
submit one thing, Sir? 1t is true that
when charges are made in this House,
they have to be taken very seriously,
but simply because charges are made,
without any prima facie enquiry ac-
tion should be taken, I would not sug-
gest that.

(Interruptions)

MR. CHAIRMAN : Mr. Murahari is
standing for a long time.

SHRI GODEY MURAHARI (Uttar
Pradesh) : Sir, on a point of order.

MR. CHAIRMAN: No point
order. You put the question.

SHRI GODEY MURAHARI: Ab-
solutely there is no order in the House.

MR. CHAIRMAN : It is unforiu-
nate, but all of us share it.

SHRI GODEY MURAHARI: I can-
not share it, I am sorry I have been
trying to keep order in this House but
I find

MR. CHAIRMAN: I am sharing
with you by being too tolerunt. 1 shail

also have to be very careful to see that
tolerance is not misused.

SHRI BHUPESH GUPTA : Sir, tole-
rance like antiquities should be preserv-
ed.

of

MR. CHAIRMAN : Yes, Mr. Mura-
hari.

sMmequef: # & o gy ¥
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SHRI G. A. APPAN (Madras) : Sir.
in view of the constant thefts that are
taking place in Museums and impor-
tant temples, may I know whether the
Government knows that in the techni-
que of criminology there is a system
called modus operandi and according
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[Shri G. A. Appan] ;

0 that system of modus operandi, a
certain section of people specialised
and experienced 1n this technigue only
could be Ifting things like that from
such places? In view of the urgency
and the importance of the situation
now prevailing, we cannot delay mat-
ters and the hon. Mimster will have
to take immediate steps to appoint a
Committee—today itself. He should
not give such details to the public, but
it should be taken by surpnse. The
Government should do it in such a way
that they do not come to know of 1t
The Government can sead its intelli-
gence staff throughout this country,
There is already an Imter-State gang,
a national gang and an internationai
gang doing these things. So unless we
take the matter into immediate cogni-
sance, it will not be possible for us to
locate the stolen articles and to re.
place this irreparable loss of rare items,
In view of this, I would like a reply
from the Minister,

MR. CHAIRMAN : All these sug.
gestions will be noted.

SHRI MULKA GOVINDA RED-
DY (Mysore): I would like to add
only one thing that the Minister has
promised to appoint a Committee ta
go into this question, The terms of
reference of that Committee should be
comprehensive. The protection of the
museurn and the preservation of the
museum should also be there and 1
would suggest that some charges have
been made against one officer of the
Ministry. At least the Minister should
come forward and see that he is di-
vested of this responsibility of looking
into the affairs of this Museum.

SHRI GODEY MURAHARI :
mediately.

SHRI MULKA GOVINDA RED-
DY : I would also like that the Minis-
ter should go into the assets of the cura-
tors of these museums so that it will
give some picture of how these officers
are managing these museums.

SHRI M. N, KAUL (Nominated) :
It is clear that police action will be
taken to recover the pieces of jewellery
that have been stolen. Further a
Committee may be appointed. But

Im-

what 1 am concerned about is what
urgent action the Government itself
can take immediately to protect the

remaining precious things we have. It

[ RAJYA SABHA ]
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public importance

l is clear that the present arrangements
are inadequate. Till more adequate ar-
rangements are made and till the re-
port of the Committee is received, in
the mean time the Governmen* chould
remove from  these museums all
the precious things and put them in

| safe custody. That is one urgent ac-

] tion that the Government can take till

| adequate arrangemens are made. I

| think it is very vital that we should con-

! cern ourselves not only with what
has been lost but what should be pro-
tected from further ravages. The se-
cond question is, it may well have been

| that this jewellery has already gone out
of India. In that case what are the

{ means available to the Government to

| alert the international organisations and

i friendly foreign Governmenis to give

| assistance in this matter?

l

i

DR. (MRS.) MANGLADEVI. TAL-
WAR (Rajasthan): I congratulatz tne
Education Minister for agreeing to ap-
point a Committee and also to look
into the organisation for the protection
of the museum in the future. It has
g been suggested by a few speakers that
effective  organisation or  effective
guard or effective protection should ke
given. 1 would like to know for in-
formation that to protect the valuable
treasures which we cannot replace,
what has been the arrangements so far
and why the Government because of
financial reasons or other causes, have
I not put the burglar alarm in these va-

luable sections at least of the musewmn?
May I know how the theft has oc-
urred so easily without the knowledge
of anyone there? How did it happen?

AN HON. MEMBER : Must have
been in collusion with people inside.

DR. (MRS.) MANGLADEVI TAL-
WAR : Yes, is must have been. I
agree with Members who say that the
people in charge of this should be en-
quired into and their conduct should
be enquired into and they should be
brought to book. Immediate steps
should be taken for the protection of
the remaining treasures in the museum,
not only in this but in other places of
archaeological interest.

SHRI KRISHAN KANT (Haryana):
May I know from the Minister if it
, Is not a fact that this is the
l second theft and the first theft also
~ has not so far been traced ? Secondly,

is it a fact that after the first theft cer-
tain suggestions were made for the se-
curity of the museum there and those
recommendations have not been imple-
mented till now? If it is a fact, why
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were those suggestions not implement-
<d? .

SHRI BHUPESH GUPTA: Before
you conclude I will request one thing.
The terms of reference, the Minister
should draw up with some competent

-people. I would like you to have a
look at it. This is not a question of
politics. I have faith m you. You

kindly also see. 1 am not asking that
1 should see it. I trust the Minister
also in such matters but there should
be competent people. The terms of
reference are very important. Second-
ly, those who are expected to give
evidence should be proiected. They
must not be subjected to prosecution.
If Mr. Rozario remains, I am afraid it
will not be a fair investigation. There
is a strong prima facie case. He has
asked for papers from me. I shall try
to pass them but one paper I cannot
give. Mr. Razario, when he was in
London, landed in a case—1963 (Q.
B.) 106—1964. This is the report.
That case was Ghosh vs. D. Rozario.
Then he had to be sent back to this
country. Many things happened. Dip-
lomatic immunity was claimed. Kind-
ly also get through the High Commis-
sioner in London a copy of those relat-
ed materials of the case. I know the
case but I am not going into it. So it
18 very, very important that at least
Mr. Rozario, after what he has said
and after what is happening in the
Museum, should be removed from the
charge of this Museum. I am nct ask-
ing him to believe in me in what I
say and take action or suspend him.
I know that certain service conduct
rules are there but it is i the discretion
of the Minister to remove a person
from a particular branch and give him
some other job. You can do this in a
ministerial capacity.

RESULT OF ELECTION TO THE
NATIONAL SHIPPING BOARD

MR. CHAIRMAN : Shri Mulka Go-
vinda Reddy, being the only candidate
nominated for election to the National
Shipping Board, he is declared duly
elected to be a member of the said
Board.

Papers to be laid on the Table., Shri
Jaisukhlal Hathi. -
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PAPERS LAID ON [HE TABLE

ANNUAL  REPORT  AND ACCOUNTS
(1966-67) oF THE FMPLOYEES' STATE
INSURANCE CORPORATION

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI JAI-
SUKHLAL HATHL) : Sir, I beg to lay
on the Table a copy of the Annual Re-
port and Accounts of the Employees’
State Insurance Corporation for ~ the
year 1966-67, under section 36 of the
Employees’ State Insurance Act, 1948,

[6l;le]1ced in Library. See No, LT-1941/

REPORT re FATAL ACCIDENT IN SARvO-
DAYA STONE MINE

SHRI JAISUKHLAL HATHI: Sir,
I also beg to lay on the Table a copy
of the Repoit of the Direcrorate Gene-
ral of Mines Safety on the fatal acci-
dent which occurred in the Sarvodaya
Stone Mine, District Panchmahal, Gu-
Jatat, on the 6th June, 1968, [Placed
in Library. See No. LT-1942/ 68.]

THE BENGAL VAGRANCY (AMENDMENT)
Acr, 1968

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
MOHAMMAD YUNUS SALEEM):
Sir, on behalf of Shri P. Govinda Me-
non, 1 beg to lay on the Table, under
sub-section (3) of section 3 of the West
Bengal State Legislature (Delegation of
Powers) Act, 1968, a copy of the Ben-
gal Vagrancy (Amendment) Act, 1968
(President’s Act No, 23 of 1968).

[6l;lz]1ced in Library. See No. LT-1944/

ANNUAL REPORT (1967) OF THE PRESS
CounciL oF INDIA

SHRI JAISUKHLAL HATHI) : Sir,
on behalf of Shri K. K. Shah, T beg
to lay on the Table, under section 13
of the Press Council Act, 1965, a copy
of the Annual Report of the Press
Council on India for the year 1967.

[6Igle]1ced in Library. See No. LT-1971/

AUDIT REPORT ON THE ACCOUNTS (1966-

67) OoF THE NATIONAL CO-OPERATIVE

DEVELOPMENT CORPORATION, Ngw
DELHI

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
Sir, I beg to lay on the Table a copy



